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ACT No. V or 1875.

PassEp BY THE GOVERNOR GENERAL OF INDra v Councir.

(Received the assent of the Governor General on the 9th February
' 1875).

An Act to remove doubts as to the rights and liabi-
lities of certain Native Soldiers,

WHEREAS doubts have arisen as to the rights and Lreamble.
liabilities of certain Native Soldiers who have

been enrolled without having been attested, and it is

~ expedient to remove such doubts; It is hereby enact-

" ed as follows :— :

1. Every person who has for the spate of six Validation o
months been in the receipt of military pay and iserestf
been borne on the rolls of any Regiment, Corps, De- soldiers,
pot, Ordnance Establishment, or Department of Her

Majesty’s Indian Army (of which the last pay-state-
ment, if produced, shall be evidence), shall be deemed
to have been duly enlisted, enrolled and attested, and
shall not be entitled to claim his discharge on the
ground of illegality or irregularity in his enlistment,
enrolment or attestation, or on any other ground save

~such as may be recognised by the orders and customs
of the service. : '
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